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A R Applicant
Versus
Union of India A nespendents

and Others
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The applicant has sought the reliefgiar
4
directuwsthe respondents to make payment of leave salary
§
for 203 dayse '
20 The applicant was appointed a2s a2 Hailway

~HGuard on 13.9.1957 in Asansol Division and in the year

1962 he was transferred to Danapur Division and there-
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S8 e 1 after from Ol.1.1978 he was transferred to llugalsarai
Division and lastly he was retired on attaining the age

: ﬁ' ~ of superannuation on 31l.8.91l. The applicant was entit-

. A
led to get leave encashment but, the same was-notégade

to him despite his representations made to the respon-

dents,

3. | The respondents considered the first

representation dated 21.12.91(Annexure A-3) submitted
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by the applicant snd replied the same vide letter dated-
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08.10.1991 (Annexure A-2)., The respondents in their re-
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ply have said that the amount of leave éncastment could -
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not be p;id to the apgplicant and others because the
record in this case was W bef;é%fu‘ckewg.b Lt i:-.;. 1o
be noted that bifurcation of Danapur Division from
Mugal saragi Division took ;ﬁacw in the year 1977 and
Hallway employeeowho had opted for Mugalsarai Divi-
slon were absorbed there but, their complete service
recﬂrd ﬁas not sent. The respondents thenselves have

/oi,té-avﬂﬁwef&

undertaken tO-Lestp*d%Fhe record of leave encashment
vide Annexure A-2, the undue delay in the matter has

7
already beeh ﬁa-s:;@d-.@ma(,

# o L
4, In view of thesefacts and circumstances

bf this case, the application of the applicant is dis-
posed of at admission stage with the diresction to the
At erritpuel P
respondents to restrweked the leave 1ecord-of the app-
licant and make the payment of leave encashment within
a period of three months from the date of communication
of this cn:m'a-.rq..1 The application of the applicant is
accordingly disposed of at admission stage.
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Datedaff March, 1994
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